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FENCH.

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL B
NEW DELHI

(Under Rule 14 and 16 of the National Green Tribunal Act. 2010)

ORIGINAL APPLICATION NO. 438 OF 2018

IN THE MATTER OF:
ARTI

...APPLICANT

VERSUS

CENTRAL GROUND WATER AUTHORITY & ORS. ...RESPONDENTS

REPLY BY THE RESPONDENT NO. 104 TO THE APPLICATION UNDER,

SECTION 14 AND 16 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010
& SUBMISSION FOR DELETION OF PARTY FROM THE ARRAY OF
RESPONDENTS

I. Chandrashckhar, S/o Sh. Purushottom Singh, aged about §1 Years Managing
Director of Royal Park Hospitality Private Limited, under which Royal Park Hotels
& Resorts is being operated and having the registered office at Shakti Khand - 11/209,

Indirapuram, Ghaziabad presently at New Dethi, do hereby solemnly affirm as under:

I. That I'm the Managing Director of Royal Park Hospitality Private

Limited, which runs Royal Park Hotels & Resorts and is being mentioned
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e rrsp:nnh-nl Niy 104

I'ribimal
. e Jqances of the
> 1 am well conversant with the facts and circ ymsial fent
" den
respon
T alf of the
1. Assuch Tam competent to swear this affidaviton heh _

No 104,
. . . s s rect to the
4. That the facts mentioned in the objections are (rue and cor

of my knowledge and belief and nothin

therefrom.
MOST RESPECTFULLY SHOWETH:

I. That the Respondent herein is carrying out bona-fide hotcl busincss which has
been serving the people for over 12 years and has earned a good reputation
both in terms of business and service provided. who earn their living by way

of their legal business activities.

> That for the purpose of brevity, the facts of the case arc not elaborated

details but quoted in the paragraphs as and when required.

That the Applicant in the Original Application No 4382018 (Hereinafter

referred as Application) with ill-research and limited application of mind has
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LU T v
DY pasted 1he g OF Hotels, Restaurants, and other similar such places

o stay fig ;
A m o ;
nline (¢ 100gle) without ever visiting the hotel ever.

That
A the purope e "
Purported application has alleged illegal and unauthorized

abstraction of groundw

ater by the respondent whereas the respondent herein

categorially refies 1o «
&onally refutes 1 such bascless and malefide allegations,

That l TeY i y A % o Sk
he respondent herein vehemently denies all the allegations as said'in the

Pplication and also explicitly states that each and every law has been.

complied by the respondent in letter and Spirit,

That it is pertinent to mention here the operative part of the order of this

Hon’ble Tribunal dated: 24.09.2023

8. In view of the above, while directing listing of this application on
08.11.2021 to be considered alon gwith other matters involving illegal
extraction of ground water, we direct the CGWA to place complete
information on record about the status of compliance by the
concerned parties. The CGWA may interact with the District
Magistrate and the State PCB about the remedial measures for
compliance of law and take further action, following due process, in
extrcise of statutory regulatory powers of the CGWA and other

Authorities, including District Magistrate and the State PCB.
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Thatitis also equally Important to highlight the report dated 03.12.2021 place
by the joint inspection committee (11C) comprising CGWA, Minor [rrigation
ncparllm:'nl. UPPCB. UPJIN which is stated in®Para No. 12 of the order dated
25.02.2022 by this Hon'ble Tribunal which states that the above-mentioned
NC visited premises of 121 respondents units and also the observations of the
committee. The operative part of the order contained in Para |2 read as under:
12. In furtherance of the said order, CGWA submitted a report dated
03.12.2021 stating that joint Committee comprising CGWA, Minor
Irrigation Department, UPPCB and UPJN was constituted who

visited premises of 121 respondents’ units and observations of the
said Committee read as under:
“OBSERVATIONS OF THE COMMITTEE
8. That a Report has been prepared by the joint Inspection
commiftee incorporating complete information about the
current status about the use of tubewells for exﬂ'acn'lon of
ground water (copy of the Report by Joint Inspection
Committee is enclosed as annexure G).
9, That the ohservations / data collected by the Committee
Members has been analyzed and categorized into seven heads:
A, Respondent units which are heing supplied water

inadequately or completely by Nagar Nigam and still

tubewell(s) exist in their premises.
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10.

1.

12.
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water inad b
equately or completely by Nagar Nigam and still tubewell(s) exist

in their premises,

That it is ; '
at it s brought to the notice of this Hon'ble Tribunal that the

observations/claims/data ¢ ;
ations/claims/data collected by the JIC s not only erroncous.

maccurate but also factually flawed.

L]
That the respondent herein states that as agaist the claims made by the JIC

in their report supra, which claims that it had personally visited premises of

121 respondents and catcgorized the respondent herein under Category A,

while the fact remains that till date neither the JIC or any other personnel from

any other governmental agencies in their official or personal capacity has

visited the respondent’s premises till date.

That it is also seriously surprising to note that they have even observed one

borewell in our premises, while from the time of inauguration in fact even

prior to that from the time of bhoomi pooja, till date, we have not installed

tubewell.

further states that from the time of starting the

That the respondent herein

premises in 2011, till date the respondent has hccn.using only the water



13.

16.

veracity, genuineness and reliability of this report of the JIC i

“That it is very appropriate (o mention here th
]
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supplied by Nagar Nigam which is roughly about 18:20 KLD. Recent water

bills pai — ; ;
paid to Nagar Nigam is attached herewith as Annexure R-§, for YouT

perusal and ready reference.

That it is evident from the facts stated above that there is clear dereliction of

duty by the JIC and presenting a blatant lic before this Hon'ble Tribunal, the

s subject to

scrutiny.

“That the respondent received a lettér from The City Magistrate, Ghaziabad on

(02.04.2022 asking for particulars regarding the hotel and the respondent has

promptly replied stating all the facts and nccessary information on

15.06.2022. Annexed o R-1 (eoty)

at cven in the reply to the City

Magistrate, Ghaziabad dated supra, the respondent has clearly stated that he
is not having tubewells in his premises.

That it is also humbly submitted before this Hon'ble Tribunal that the

respondent received letler from Uttar Pradesh Pollution Control Board

(UPPCB), Regional Office Vasundhra, (Ref No: SO/NGTI 9/0A438/18/2023)

and Head Office Lucknow (Ref No: AH91732/C1/11902023) on 10.04.2023

& 11.04.2023 respectively ordering the respondent to pay a fine of Rs.

9,80,000.00/- (Rupees Nine Lakhs Eighty Thousand Only) with regard to this
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: cts of
. " ” ‘n!allfhefa.
case and reply for the same was sent by the respondent stafing “rh

s in the premises dated

[l_L'KCd a8 R-i& the

the case and denying such allegations ol using fubewell

on 26.04.2023. The letter received by the respondent is an
Reply given the respondent is annexed as R-A for your consideration.

e : the
17. That to the respondent’s shock and surprisc. in spic of giving reply 0

UPPCB. further a letter was received from the Nodal Officer, Ground Water

Web Portal on 12.06.2023 bearing Ref No 615/23-24 mentioning the final

compensation asscssment report in which it was ordered by the Nodal Officer

(0o pay a sum ol Rs. 10,00,000.00/- (Rupees Ten Lakhs Only) as final

compensation with in 15 days from the date of reccipt of the letter.

I8 That proceedings with such frivolous report and subscquent letter by various

agencies, only for the purpose of harassment without any substantive evidence
is not only sheer abuse of power. dereliction of duty. negligence by the

officers. cxploitation of- innocents, disregard to the explicit order of the

Tribunal but more importantly. wastage of time of this Hon’ble Tribunal and

deserves appropriate action,

19. That it is important for this Hon'ble Tribunal to take action against those who

cause harm to the environment, it is also equally important for this Hon’ble

Tribunal to decide on merits and leave out the innocents.
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20.That congidess ! |
Wi CONSidering (e Unigue functioning style and methodology of this
Honble Tribup

al, which upholds the Principles of Natural Justice, the facts

and Circumstances aye clear which explains the standing of this respondent.

21. That toall the hyy

assments that has been done by the various departments over

4 period of 2 years, this Hon'ble Tribunal may empathize on the respondent

and may remove (e respondent from thig array of respondents.

22. That the respondent has been |aw compliant and deserves support and backing

up by this Hon'ble Tribun

al and other Governmental agencies for smoothly

carrying out their business as the respondent had already suffered a lot during

the Corona and the ensued Lockdown in 2020 & 2021.

PRAYER

Thatin the light of the above-mentioned grounds and circumstances, the respondent

herein prays for:

. Se

tting aside the findings/ reports / observations of the Joint Inspection

Committee,

2. Take cognizance of the replics filed to the UPPCB and Nodal Officer, Ground

Water Web Portal and orderin g them to cancel 1I;c fihe levied on us.

e
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e No.
in' OA
— . espondents
3. Remove the respondent herein from the list of resp

438/2018

- interest of
. it in the inte
4. Pass any such order that this Hon'ble Tribunal may decm fi

justice,

THROUGH
‘;\,\i\, oy
ADITYA KISHOR TYAGI ANAND KUMA
(D/4583/2016) (D/598/2017)

Counsels for the Respondent No.104

AP Legal Chambers, A_dvocates.& Solicitors
G- 70, LG - 04, G — Block, Sector — 63, Noida — 201301
M. No. +91 9210248080

Email: aplegalchambers@gmail.com

VERIFICATION

I. Chandrashekhar, S/o Sh, Purushottom Singh, aged about 51 Years, R/o 209, Shakti

Khand 11, Indirapuram, Ghaziabad — 201024, do hereby verify ll'mlt the contents of

~the Paras 1 to __are true (o my personal knowledge and that | have not suppressed

any material fact,

APPLICANT
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“FORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI
ORIGINAL, APPLICATION NO. 438 OF 2018

IN THE MATTER OF:
ARTI

...APPLICANT

VERSUS
CENTRAL GROUND WATER AUTHORITY & ORS. ...RESPONDENTS '

AFFIDAVIT

. Chandrashekhar, $/¢, Sh. Purushottom Singh, aged about 51 Years, R/o 209, Shakti

Khand 11, Indirapuram, Ghaziabad — 201024, solemnly affirm and declare as under:

I. That | am (he Managing Dircctor of Royal Park Hospitaljity Private

Limited, which runs Royal Park Hotels & Resorts, is being mentioned as

5
-m‘gl / ' '
ag,g respondent No 104, in the OA No 438/2018 before this Hon'ble Tribunal.
I = ; ;
-é:u § 2. Tam well conversant with the facts and circumstances of the present case
£ oot O
£ & 3. Assuchlam competent to swear this affidavit on‘behalf of the respondent
7] . :
c £ ' ‘ SR
g § No 104.
g8 -
> E’ 4. That the facts mentioned in the objections are true and correct to the best:
@/: of my knowledge and belief and nothing material is concealed therefrom.

DEPONENT
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VER] FICATION

Verified I8 y " i
ed on thiy day of .lll@.’?.(lﬂ ’1\1:1? 1¢ contents of the present reply are true

and correet (o My knowle

dpe and belief and nothing material is concealed therefrom.

DEPONENT
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atureClean Enviro Servii

Your Waste. We Maonage

M8 Work Agreemant
Dated . 29/09/2019

To,

The Managing Director,

Royel Park Hotels & Resorts
Shakti Khand 2,Indirapuram
Ghaziabad (U.P.) ,

’ Our dedicated vehicle will collect MSW (M

; unicipal Solid Waste) from desigaated cus F2
point of your Hotel premises. 5 <

¢ Metal / Plastic Bins (Green/ Blug) will be placed by Hotel owner f-om his own cost 10 Cary
waste as per SWM rule 2016.

. This contract will be applicable w.c.f 30-08-2019 and renefied each year and would be
increased by 5% every year.

. The waste zollected will be carried and disposed directly at designated dump Site.

. As per our mutual discussion, You will pay monthly charges of Rs.2000/- (Two Thousand

Rupees Only) GST extra, If applicable.

. Collection Time will be as per mutual agreement.

Any Change in terms and conditions shall be in writing with mutual concern as per

agreement with GDA. S
uNature Clean Enviro Services Pyt. Ltd” Commercial

0 days waste collection : .
SRR ] nt through Cheque/ Cash/ Mobile app and Unique ID

i monthly User Charge payme Cheque/ : '
If?lni;cv:sl:uﬁ?o Client for Payment SMS and alerts. Original Bill copy also will be provided to

client after getting payment.

Website: wwwnatureenvr

oce Add. : CS-12, 1Ind Floor, Gyan Khand-2, Indirapuram Ghiulabad-201014
: wﬁmﬁ:ﬂ‘—m ’ —— Email: gup;gn@natumdean,’ﬂf dr@paw

VA 377168004
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Your Wasste, We Mancige ™ MM

“ : ; plicate copy of
mutual discussion Y Of this letter and affix your office seal as having accepted the same after ' }.

Thanking You | -2
For Nature Clean Envirg Services Pvt, Ltd, :7

Managing Director
Royal Park Hotels & Resorts,

o Shakti Khand2,Indirapuram, .
Ghaziabad (UP.) .~
Sr. Manager- Commercial
Mobile - 9891653572
Helpline No:- 8181813771 e
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Ghaziabad Development Authority
GHAZIABAD

Book No. 1 5 0 Bill No. OMS.........covwiisiianiass

Mr/Ms. ... ‘ETZ* 04’2 __2”7//; gk?f//

Plot/House No ..................................................................................

//
C—l <2
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Ghaziabadmliﬂ.);\'ré'lopment Authority
GHAZIABAD
Book No. BiLkNo. 097

MEMS... v 0.8, 7% 88) 577 f;:«C’WffftF))
o |

PlotHouse No%]‘ﬁ“?*gﬁ?“”ﬁmia/_}f}

Pay on or Before.i%??_q‘.%‘?gﬁ .......... IO ot i

__—_-— .

Item No. PARTICULARS Rs. P.

e

T Maintenance Charges for the q s a9 Wﬂﬁ

Month of............... &

; : @ ﬁs ............. fnsseesssisasassasiol P.M.
2 Ar{éfl Eﬁ%yﬁf..ﬁ:'- L RIBNE da | BS200) >

3. Penalty/Interest (If =3} 7

4. Connection Charges................
‘\:)‘ SN WEve 9¥ Mfifg —F= il
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELH]
Original Applieation No, /APPEAL 438 OF 2018

Applicant
CENT N VERSUS
) 2 TY &

Respondent(s)
KNOW Al 10 Whom these Mre
Roval Park llnspilnlil_\' Privai

hamed respondent No. 104,
the above noe

RS shall come that IWE, CHANDRASHEKHAR, Managing Director.
¢ Limited wnder which operates Royal Part Hotel & Resorts the ahove-
do herehy appoing heremafier called the advacate(s) to he my/onr Advacate(s) in
d ease ang athenze

ADITYA KISHOR TYAGH (/4583201 6) ANAND KUMAR V (D/598/2017)

Al I-I'ual ('hamlwr.\. 'u‘lnr ey o Soli Hews (3= 70 I,“ 0, G H'ﬂi'k. SC”HT h Nowda
M No 19 9210248080

Emanl aplegalehambersrgmal com
To act. appear and plead i the
tricd or heard and also m the
cach court by me/s.
Tosign, file, verty and presen pleadings,
withdraw compromise or other petitions or

above-noted ¢

ase n this Conrt or i any other Court in which the same may be
Appell

ate Court neluding High Court subject 1o payment of fees separately for

Mpeals, eross-abjeetions or petitions for executiony revicw, revision,
! alfidavits or other documents as may be deemed necessary or proper
_hl\r l_hc exceuhion of the said case i all 1s stages subjeel to payment for fees for each stage,

T'a file and take hack document, 10 admit &/or dcnylihc documents of opposite party.,

T'n Withdraw or compromise the siid case or submit to arbitration any differences or disputes that may arisc
touching or in any manner relating (o the said case, ’ -

To take exceution proceedings. To deposit, draw and reecive moneys, cheques, cash and grant receipts therdof
and 1o do all other acts and things wh

ich may be necessary to be done for the progress and in the course of the
prosccution of the said casc, ; !
To appoint and instruct an
authonity hereby conferred
altorney,
And 1 have signed all the documents in the present casc. ", .
And I/we the undersigned do herehy agree to ratify and confirm all acts deine by the Advocates or their substitute
in the matter as my/our own acts. as if done by me/us to all intents and purposes. 2
And l/we undertake that/l/we or my/our duly authorised agent would appear in court on all hearings & will
inform the Advocates for appearance when the case is called. :
And Tawe undersigned da hereby agree not 1o hold the advocate
the said case. The adjournment costs whateve
and retan for him,
And I/we the undersigned do hereby agree that in the event of the whole or part ul'tlu:‘ lee ."igrccq by me/us to
be paid to the advocates remaining entitled to withdiaw from the prosecution nl‘fhc said case until the same is
pad up, The fee settled is only for the above case il1lll.| :1l:mvc court for i period of llhrcc years only, I/we hereby
agree that onee the fee is paid Lave will not be entitled for the refund of the same in iy case whatsoever

y other Legal practitioner or person autlmrisiné him to ‘exercise the power and
upon the Advocales whatever they may thiik fit to do. o & sign the power of

or his substitute respansible for the result of
r ordered by the Court shall be of the Advocate he shall receive

IN WITNESS WHEREOF IAve da hereunto set my/our hand 1o these presents the contents of which have been
understaond by me/ us on this the 11" July, 2023,

Frr Royal Park Hospialiy py g
Identified and Accepted subject to terms of fees.

APF‘SEO/J‘\ : (WW »4(’_7__,, | \Lt‘}ﬂ (Directu:)

(ADVOCATE) U\l)\"f?('!\'l'l".) (CLIENT)
Adv Aditva Iashor Tvagn Adv . Anand Knmar V
1 45K 2014 1) S08 2017

YWENTYFIVE RUPEES); /'
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CIN-U55101D12011PTC219251

COPY OF g
PARK Hosr?u::D RESOLUTION PASEED IN THE MEETING OF BOARD OF DIRECTORS OF M/S ROYAL
UTY PRIVATE UMITED HAVING ITs REGISTERED OFFICE AT C-2, SARANS APTS.

PATP
T RGANI, DELHI - 110092 ON 22 SEPTEMBER, 2022 AT 11,004M.

: aui:i?:‘.fj?wTHAT the consent of the board of directors of the company be and is hereby accorded' to
Bl ed Mr. Chandra Shekhar director of the company to represent the company in legal proceeding,
initiated before the Hon'ble National Green Tribunal, Delhi in thé Original Application No.438/2018
titled as Arti Vs, Central Ground WuterAuthorﬂy& Ors; |

RESOLVED FURTHER THAT Mr. Chandra Shekhar, director of the company be and Is hereby authorized
to file and/ or to defend the Original Application No.438/2018 titled as Arti Vs, Central Ground Water
Authority & Ors, under applicable law before the competent courts, tribunals, authorities for ang on
behalf of the company as and when required to give effect to the above resolution; :

RESOLVED FURTHER THAT Mr. Chandra Shekhar, director of the company be and is hereby authorized'

to engage any advocate and to submit vakalatnama, statements, documents, evidences, declaration etc.
.hefore the appropriate authorities/courts on behalf of the company as and when reqi:lred and to enter
any compromise, settlement of case they may considers appropriate in the interest of company”.

FOR AND ON BEHALF OF THE COMPANY

com

ROYAL PARK HOSPITALITY PRIVATE LlMiTﬁD L
&
/

sy

/ sd/- Sd/-
(CHANDRA SHEKHAR) (USHA YADAV)
. (DIN-03512344) (DIN-03512341)

= Conference Hall

Room & Suite |
bpitad t » Banquet Hall & Royal Lawn
LMUH'CU'SB";? sl » Health & Fitness Center
s ® Spa & Saloon

Sweets & Snacks




